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" Brochure un Voluatary Arbitvation

2535. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state ¢

(a) whether the National Arbitration Pro=
motion Board has since completed 'preparing
the proposed Brochure on Voluntary Arbitra-
tion ; and .

(b) if so, whether & copy thereof would be
laid on the Table ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b). The draft brochure on
Voluntary Arbitration is being finalised in the
light of comments received from the Members
of the Board. As soon as the Brochure is
finalised, a copy of it will be placed on the
Table of the House.

| Production of Aluminium Extrusions

2536. SHRI PRATAP SINCH NEGI:
Will the Minister of STEEL AND MINES be
pleased ¢o state :

(8) whether the qudity of aluminium

extrusions (other than colhpnlble tubes) pro-

duoedbytheneondary manufacturers is same
or similar to that of the identical extiusions
produced by the hig mnuﬁacturen ﬁke
Hisdalco 3 aqd ‘ o

{b) !fuo.the remmier hwm
‘ﬁ:edby the mnduy Mﬂ:h
their extrinfons 7
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MINISTRY = OF 'STEEL AND MINES
(SHRY smu mwnz KHAN) : @ 'zu,:

Sir.
aﬁmhium umnt«n

n.m.. of 'Rate of amumaf-n'

2587. SHRI JAGDISH CHANDRA

DIXIT: Will the Minister of LABOUR AND

REHABILITATION be plemd to state :

~ (a) whether Government propose to lm

(b) Tbereunocontrolonthepmaofthe

further the Bmployees® Provident: Fuad and: -

Family Pension Act 1952 with & view to
raising the rate of conmtributions from 8 per

-cent to 10°per cent in a ‘sclected few industries

and establishments to start with ; and

(b) if o, when the amending legislation or
an Executive Order is propoled to be introduce
ed in this regard ?

" THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL.
LAR)t {a) and (b). The National Commise
sion on Labour has recommended that the rate
of provident fund contribution may be increa«
sed to 8% where it is 6}% and to 10% where it
is8%. The recommendntmn u under consie
deration,

Coal Mines Workers’ Option to Family
_ Pension Scheme
2538. SHRI G. Q. DIXIT: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the number of workers who have since

opted for the newly introduced Family Pension -

Scheme in the Coal Mines, region-wise;

{b) whether: this small number of optees
suggests that the Pension Scheme is largely
not acceptable to mine workers .in the present
form; and ‘

" 4¢) - s0, the ateps Government sre ea‘n.'

mphtiug ‘o -liberaliss the Pension  Scheme
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